THE DELHI

No. 48 OF

UNIVERSITY (AMENDMENT) ACT

I 972
1972 -

[37'd September 1972]

" An Act further to amend the Delln Umvers1ty Act, 1922.

. BE.it enacted by Parharnent in the /Twenty-third Year of the _Republic

of Incha as follows —

1972

2 It shall be deemed to have come
June 1972

1. (1) Th1s Act may be called the Delhi Un1verS1ty (Amendment) Act, Short

title and
© coms-

into force on' the 22nd day of m:;’:e'

2. In section 4 of the Delhi University/ Act 1922 (heremafter referred Amend-

to as the prlnCIpal Act) after clause (9l

inserted; namely:—

“(9A) to declare, with the conse

the followmg clauses shall be ment of

section 4.
P

nt of the colleges concerned, in

- :the manner specified by the Aciddemic Coutcil, colleges conducting

courses of study in the Faculties of
Fine Arts, as autonomous colleges:

Provided . that the extent' of tH

Med1c1ne, Technology, Music or

e autonomy which each such

‘college may have, and the matters in relation to which it may exer-

cise such autonomy,

shall be .such
Statutes o Lo

(9B) to set up one or more Coll

as may be prescribed by the
o ! ; '

ege Administrative Councils for

two or more colleges with such co

osition, powers and functions

- as may ‘be laid-down in the Statutes;”.

3. In section 28 of the principal Act, after clauqe hy, the followirg

c]auses shall be mserted ‘namely:--
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Amend-
ment of
section 28.
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Amend.
ment of

29.

trative Councils;”.

_ tions may be admitted
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“(hh) the extent of the|autonomy which a college, declared as
an autonomous college under| clause (94) of section 4, may have and
the matters in relation to Which such autonomy may be exercised;

(hhh) the composition, gowers and functions of College Adminis-

4. 1n section 29 of the prlncqlal Act, for sub-sections (2), (3), (4), (6)
section and (6), the following sub—sections shall be substituted, namely:—

!
!
“(2) 'The Executive C'O\chﬂ may, from time to time, make new or

additional Statutes or may|amend or repeal the Statutes:

Provided that the Exe utive Counc11 shall not make, amend or

repeal any Statute affectm the status, powers or constitution of any
authority of the University until such authority has been given an
opportunity of expressing an opinion in writing on the proposed
changes, ‘and any opinion so expressed shall be considered by the
Executive Council: ‘

Provided further that ixcept with the prior concurrence of the

Academic Council, the Exe¢utive Council shall not make, amend or

repeal any Statute aifectm,gH all or any of the following matters,
namely-—,_ . R .

(1) the constitution) powers and duties’ of the Academic
Council, and the other powers which may be conferred, and
duties which may be imposed on the Academic Council;

(i1) the authorities| responsible for organising recogniéed
teaching in connection with the University courses;

(iit) the withdrawal of Degrees, Diplomas, Certiﬁeates and.

. other academic distinctions;

(iv) the establiShmeht and 'abolition of Faculties, Depart-
ments, Halls, Colleges dand Institutions;

(v) the conditions :]tnder which Colleges- and 'other Institu-

the pr1v11eges of the Umver51ty and the
withdrawal of such privileges;

(vi) the institution | of Fellowships, Scholarsh1ps Student-~

\
__'sh':lps EXhlbltlonS Medﬁs and Prizes;

(vii) the extent of the autonomy Wh1ch a College may Have
and the matters in rela on to which such autonomy may be
exermsed » : E

(vm) the compositioh, poWers and functions of College Ad-
ministrative Councils; a

(ix) the conditions dn the fulfilment ‘of which ‘the teachers"

of Colleges and Instituti ns may be recognised as teachers of the
Unjversity. .
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(3) Every new Statute or addition to the Statutes or any amend-
ment or repeal of a Statute shall require the previous approval of the

Visitor who may sanctipn, disallow or return it to the Executive
Council for further consideration.”.

5. (1) The Delhi University (Amendment) Ordinance, 1972, is hereby
repealed. s o Pe ' '

(2) Notwithstanding suc¢h repeal,” anything done or any action taken

Repénl
and
saving.

under the principal Act, a§ amended by the said Ordinance, shall be -

deemed to have been dome or taken under the corresponding provisions
of the principal Act as amgnded by this Act.

"



